dl TEM NO 22 COURT NO. 3 SECTI ON 1|

SUPREME COURT COF | NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).4653/2008

(From the judgenent and order dated 25/06/2008 in WPCRL No. 802/2008 of
The H GH COURT OF DELHI AT N. DELHI)

RANVI R SI NGH RATHI Petitioner(s)
VERSUS
COWMR. OF DELHI POLI CE & ANR Respondent ( s)

(Wth appl n(s) for exenption fromfiling c/c of the inpugned Judgnent)
Date: 02/07/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE ALTAVAS KABI R
HON BLE MR JUSTICE G S. SINGHVI
( VACATI ON BENCH)

For Petitioner(s)
Petitioner-1n-Person

For Respondent (s) M. P.P. Ml hotra, ASG

UPON hearing counsel the Court nade the foll ow ng
ORDER

Learned Additional Solicitor General appearing for the
respondents subnit that if any protection is to be given to the
petitioner within the State of Uttar Pradesh, it is only the State of
Uttar Pradesh which can provide such protection to him but,
unfortunately the State of Uttar Pradesh is not a party in these
proceedi ngs. On the oral prayer nade on behalf of the petitioner,
the State of Uttar Pradesh is inpleaded as a party in this special
| eave petition.

Let notice be issued to the State of Utar Pradesh and
| et the sane along with a copy of this petition be served to the
i npl eaded party and St andi ng counsel of the State of Uttar
Pradesh by dasti service.
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Let this matter be listed on 3.7.2008 for further
consi derati on.

[ SUVAN ADHWA] [ RADHA R BHATI A]
COURT MASTER COURT MASTER



